| CENTRAL ADMINISTRATIVE TRIBUNAL

ey

OPEN

ALLAHABAD BENCH ALLAHABAD.

Kllahabad this the 8th d

Original Application No.

ay of May 2000.

d21.-of 1983,

Hon'ble Mr. S.K.I. Nagvi

Hon'ble Mr. S. Biswas, A

y Judicial Member

dministrative Member

Name Chandra S/0O Sri Bha
R/0O villa%e—Post Saurai
Saini Dist&ict Allahabad
‘
/A Sri N.%. Trivedi
| Y
1.Union ofiIndia, throug
Services ib circle offic
2. Senior Superintendent
Divisio% Allahabad.

sub-Divisional Inspec

irodeen age 25 years

Bujurg Police Station

ersus

h Diretor of Postal

e at Allahabad. |
Post Office Allahabad ?

i
tlor Post Office Bharwari

Sub Division Allahabad-212201.

4. 7Sri Anuroodh Kumar S/
|

E.D.A.M.C.

Kadipur Post Office Kadipur District Allahabad

E.D.D.A. Cum E.D.M.C.
5
6.Branch Post

CIF shri 8¢, Tripathi.

Kadipur-Manzhanpur R/0 village

Kadlipur Allahabad.

Sri Sohan Lal E.D.M.C|

Master Saurai, Bujurg Allahabad.

OKedar Nath Tripathi ;

Savara Meethe
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l

|

|
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Hon'ble Mr. S.K.I. Naqvi, Member—J.
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Sri Name Chandra has

Administratix}e Tribunals Act,

2. gg),zi;n, That applicant may

in the department of post and

Departmental? Runner at Saura
i.e. on thé previous post
place.

3.5 \),]2—{ o7 Tﬂe applicant may

come under section 19 of tlTle

1985 seeking following reliéfs.

|
{

be obserbed as a regular E%.D.R.
telegraph on the post of ;Extra
Bujurg-Via-Dara Nagar Al léhabad

r may be transfered some other

|

|
be placed in the waiting 1={st of

|

E.D.R. and may be preferred

priority may be given to him

4. 5-3 ¢, That applicant ma
1 group 'D' exam

departmenta

three years

i Dpring the course
for the applicant Sri M.K.
relief no.2 according to W
direction 1‘:0 respordents to
| =

E.D.R. and may be prefe

priority.

1

i

i

as experienced person aer top
|
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y be permited to appear ::ln the

nation as he has served moﬁe than
|
\

|

of arguements the learned %:ounsel

Trivedi has simply preessled for

yich the applicant has soug;ht for

place him in thw waiting ilist of

red as experienced persop with
|

6. ?\s per applican

Saurai Buzurg Via Dara Nag

Ro ‘
Ram A was §departmentally

yromoted

—

; case he was engaged as‘ E.D.R.

+ Allahabad in place of Shri‘i Lalloo
1

Lal

and one Sohan was

A\

i
|




»

> w3 oy
|

appointed to take the charge held by Lalloo Ram, and kept by

applicant on his behalf, and consecuently the applic%nt was
disengaged. The main grievance of the applicant is tha.h: one j”

Anuroodh Kumar who was engaged in the same cadre subseqL\errt to

applicant but was retained by the department and the applicant
was diseng%ged for which he has come up before the Tribu nal

mainly on &‘he grourd of Principle of "last come first go".
|
4, he respondents have contested the case am‘;l filed

\
counter eply with the|| ground that position c[Pf the
\

O 5
applicant s omr leaVe that|of a substitute during thel ‘leave
vacancy of Lalloo Ram ard| ithereby he could not gain #d lien

4 in the deﬁ;artment nor any |seniority list is malntalTed for

such subst"tute appointment| and therefore, the applicé;nt has

|

no maintainable claim. |
|
\
|
\
|

5e eard learned couhsel for rival contesting barties

and perused the record.

|
|
|
|

6. It is not in dispute that the applicant worked with

\ 2o 0713 1571/&“
respordent for sufficient period of time right from ?9/9,6(1’99‘0‘

L Catel "

-~
Cov‘/t F to l4.06.1L91. Therefore, |we find that at least f/‘&" beihg
' -

/A«u’ e

Lwn
&/fx/}{ L;vwk ,)L( considered to be engaged/appointed against the | future
i e s
C&'\Pr& L(gj ¥ vacancaies, ififound otherwise fit as per rules.
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|
a/ .. he deserves a consideration for this experience foqL being

}571‘9 For the above we direct the respondents to consider
“ufe?/

the applicant against the future vacancie to which he is fourd
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eligible and
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rder as to costs.
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